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IN THE INCOME TAX APPELLATE TRIBUNAL
‘C’ BENCH, CHENNAI

AT ff U9 FUR A , QNG Tan
A= ff 99 Fux AR, =lRe 9o & 9ue|
BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

SMAHIAYTT 9 ITA No.34/Chny/2024
(ﬁ’EIIIUWEf/Assessment Year: 2013-14)

Shri Vinay Surana ITO
1,Murugappan Street, Sowcarpet, dd@/ Vs. | Non-Corporate Ward-6(1)
Chennai-600 079. Chennai.
RITIETY . /SH 3T 3HRY./PAN/GIR No. AADPV-3271-B
(&TﬂFIT?ﬁ/Appellant) | : | oyt / Respondent)
Ut} ®13fRY/ Appellant by | : | Shri H. Yeswanthkumar (CA) - Ld. AR
ggUfo13RA/Respondent by | | Shri P. Sajit Kumar (JCIT)-Ld. Sr. DR
JAA1s &I dRIG/Date of Hearing . | 16-04-2024
IV D RIS /Date of Pronouncement .| 16-04-2024
CA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The grievance of the assessee in the captioned appeal is
confirmation of certain addition of undisclosed income of Rs.31.45 Lacs
as made by Ld. Assessing Officer while framing an assessment u/s 147
r.w.s 144 on 30.03.2022. Though the assessee preferred further appeal,
it failed to make any effective representation despite being provided with
various opportunities of hearing as noted in para 3.1 of the impugned
order. The Ld. CIT(A) did not admit the appeal for want of relevant

grounds of appeal. Aggrieved, the assessee is in further appeal before



us. The Ld. AR pleaded for another opportunity of hearing which has
been opposed by Ld. Sr. DR.

2. It is clear that the assessee has failed to attend assessment
proceedings as well as appellate proceedings. However, keeping in mind
the principle of natural justice, we deem it fit to grant another opportunity
of hearing to the assessee to substantiate its case. The same would
come at a cost of Rs.5,000/- which shall be deposited by the assessee
within 30 days from the date of receipt of this order to “Tamil Nadu State
Legal Services Authority’ at Hon’ble High Court of Madras. The proof of
the same shall be furnished by the assessee to learned CIT(A) who shall
proceed for de novo adjudication of the appeal after affording opportunity
of hearing to the assessee. The assessee is directed to substantiate its
case forthwith failing which Ld. CIT(A) shall be at liberty to dispose-off
the appeal on merits.

3. The appeal stand allowed for statistical purposes.

Order pronounced on 16" April, 2024.
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